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5 P _ __ __ - _ No. was /G-7/Genl-I./DHC
. V k .t.i»'5£ ;, 5 Dated: gio3~2un__3
.-, .\v »V Jw ‘t/' _, ‘ ‘ .

‘ . e rmcipal District & Sessions Judge (Hqrs.), '
‘" ' _ " ' Tis Hazari Courts, .

Delhi. ' _

I.-'_. _-\:‘II i

Q»

" _

Sub: Notification regarding permanent removal of two Advocates of
' Patna High Court. t '

Sir, V
I am directed to forward herewith a copy of Notification Ref. No. 753/23 dated

23.03.2023, received from the Secretary, Bihar State Bar Council, Patna‘, on the above subject,

' _ with a request to kindly circulate the same to all the Principal District & Sessions Judges,

‘ Delhi/New Delhi for information and necessary action. l

- Yo s faithfully,
Encl: as above.

' v

(A hok Kumar)
Assistant Registrar (Genl.-I)
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vi QFHCE OF THE PRlNC|PAl. D|§TRlCT 8L SESSIONSJUDGE, DELHI, ' ' 3 Ag .‘_n _ 4 » . z I if .1 __ .
Ni; / '5/§3" /3 253/GenI./Misc./Circulation/2023 - Dated, Delhi the _,_,____.__ ”

€-.7...‘ éé

- Su'b:- Notification regarding permanent removal of two Advocates of Patna High Court.

Forwarded a copy of the letter bearing No. 1038'/G-7/Genl-l/DHC dated 29/03/2023 and this
office bearing diary No. 545/B dated 06/04/2023 alongwith its enclosures i.e.~ Notification Ref No. 753/23
dated 23/03/2023 of Honorary Secretary, Bihar State Bar Council, Patna, Bihar on the subject cited above
received from Ld. Assistant Registrar(Genl.l), Hon’ble High Court of Delhi; New Delhi, for information and
necessary action to :—i - C I

1. All the Ld. Principal District 81' Sessions Judges, Delhi/New'Delhl (except Central-District),
2. The Ld. Principal Judge, Family Courts (HQs), Dwarka Courts, Delhi. ' -
3. the Ld. Judicial Ofi-icers posted in Central-District, Tis Hazari Courts Delhi. 1 ' ‘

\/11/élge Chairman, Website Committee, Tis Hazari Courts, Delhi With the request to upload the same
-on the Website of Delhi District Courts as per rule. "

5. Dealing official for uploading the sameon Centralized Website through LAYERS as per rules.
6. V P.S. to Ld. Principal District & Sessionsiludges (Hqs), Delhi for information. .

. . éK;J P»$D|T) H I

Officer harge, eneral Branch, Central
Ad itional District & Sessions Judge, _

Tis Hazari Courts Deih‘ _ 5
Encl.As above _
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rCl3ifia1'Stia'te (Bar Councilmu;
$,5)
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_ . (Bar Councifffifiawan
Qrzgqtlz-Cfidnrffd Qwiverfz East qfiPama .'Hi'gfi Court

" _$‘g¢re:a1y Q’atna~ -' 500 001
- (PE; 06122505583

'Emai(: 5s5cpat1ia@g1naiEcom

,NO.TlFlC'ATl0j,N ‘
PROFESSIONAL MISCONDUCT

_'l.A'rnresh Kumar Sinha, Advocate, Patna Hiqh Court
{Enrolment No. BRl914I'l995 dated 25.05.1995),

2.Rakesh Kumar Jha, Advocate, Patna Hiqh‘ Court.
(Enrolment. No. BBI04_l201,7_ dated 'l6.01.2017)_,

it is hereby notified for general‘ information that the names of (1) lVl_r..
Amresh Kumar Sinha, Son of Mr. Muneshwar Prasad Sharma and (2) Mr. Rakesh
Kumar lha, son of Mr. Deo Kant Jha both Advocates of Patna High Court’ who were
enrolled as Advocates by the Bihar State Bar Council, have been removed from the
St_ate‘Roll of Bihar State Bar. Council, Under Section 35[3.](d) of the Advocates Act,
1961, by Disciplinary Committee No. X of Bihar State Bar Council vide order dated
19.03.2023 passed in D.C. Enquiry No. 02/2022 on the basis of cognizancetaken by"
the General Bocly of Bihar State Bar Council vide Resolution No. 70/2022 dated
24.04.2022, in the light of order dated j09.12.2021 passed in Cr. Misc. No.
40386/2021 [Ravindra'Kumar Vs. State ofBihar) -

Thus the names of Mr.'Amresh Kumar Sinha (Enrolment. No. BR/914/1995
dated 25.05.1995] and Mr. Rakesh Kumar -jha, Advocate (Enrolment. No.
BR/04-/2017 rydated 16.01.2011), both Advocates of" Patna High court are
removed permanently from the State Roll of Advocates of Bihar State Bar Council,
Patna as such they are debarred permanently from practicing as an Advocate in any
Court or before any authority or person in India, from the date-ofthis notification.

Secretariig '3 '23
Bihar State Bar Council, Patna.

fo a d d
g . Secretary, Bar Council of India, New Delhi. ' = ~

. The Registrar. Supreme Court of India. New Delhi. ~ ..

. All the Members of Bihar State Bar Council.
The Registrars of all the High Courts in lnclia.
The Secretary of all the State Bar Councils in India. ,

lg/lemo no. ssac/no/_Z_53_/2023 Dated-..r.'?:2?’.2..'..§.;?.Z'9’3
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<Prqfi1[[Cfzandra ®wi've¢{z'
Secretary

<Bar Cimnci[rB/iawan
East qfflzma Jfigli Court

(Patna -‘800 001
fPfi..' 051;?-2505583

v Emaif: 5s5cpi1tna@gmai£com

re; .................... >1)... ,_...... .............

- (2)
8. The Registrar; Central Administratiye -Tribunal, Patna.
7. The Secretary. all the Associations in Bihar; '
8. All the Districts and Sessions Judge of Bihar with -a request to communicate this

notification to all the judicial officers under their jurisdiction. '
‘ 9. The Secretary. Legal Aid, Patna.

10. The Advocate General. Bihar. Patna.
11. The Law Secretary. Govemment of- Bihar, Patna.
12. The lncome.Tax Commissioner. Patna.
13. The Sales Tax Commissioner, Patna. '
14. All 1-he District Magistrates ofthe State of Bihar. _ "
15. The Director. Consolidation, Bihar, Patna.
‘l_6. Parties Concerned. . r~ I _ I -I‘

' ‘P‘@ as
(Prafull Chandra Dwivedi)

Secretary
V Bihar State BarCouncil, Patna
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